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DD No.63A/2020 dated 17.08.2020
U/s 41 (D) CrPC & 102 CrPC

PS Moti Nagar

State Vs. Anuj

19.08.2020

Present:  None for the State.
Mr. Amit Kaushal, Ld. Counsel for applicant/accused Anuj S/0

Braham Pal R/o Village Gangnoli PS Doghat District Baghpat, UP.

This is an application u/s 437 CrPC for grant of bail of accused
Anuj Rathi.

IO ASI Naresh Kumar has submitted a reply objecting to the
release of the accused on the ground that the information regarding stolen

motorcycle and the arrested accused was intimated to PS Sahibabad,

Ghaziabad, UP in DD No.33 and accused is yet to appear/arrested in that

case.

Let reply be called from PS Sahibabad, Ghaziabad, UP in
the said DD No.33 regarding the above accused Anuj for the next date
of hearing failing which accused shall be liable to be released in the

present DD No.63A/2020.
Let the above reply be called through PS Moti Nagar, from

|

(Aakanksha)
Duty MM/West/Delhi/19.08.2020

PS Sahibabad, Ghaziabad, UP on 20.08.2020.
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FIR No.558/2020

u/s 182/408/120B 1PC
PS Moti Nagar

State Vs. Mumtaj Alam

19.08.2020
Present: None for the State.

Mr. Yogesh Sharma, Ld. Counsel for applicant/Accused Mumta;
Alam S/o Husnain R/o 3/21, Veena Enclave, Nangloi, Delhi.

This is an application u/s 437 CrPC for grant of bail of accused
Mumtaj Alam.

Ld. Counsel for the applicant/accused has submitted that
accused has been falsely implicated in the present case, he is in JC since
13.08.2020, he was doing a private job of collecting money from
debtors/traders of his employer, in this sequence on 13.08.2020 after
collecting Rs.2 Lakhs from the debtors, he was returning to his employer
but in the mid way he stayed at the residence of his jija where two boys
came to meet him and thereafter he found his bag containing the aforesaid

money missing, he instantly informed the police who registered the FIR

against him, he is the sole bread earner of his family, co-accused has been
granted bail vide order dated 18.08.2020 and that he be released on bail.

On the other hand, IO SI Krishan Kumar in his reply has
objected to the release of accused on the ground that during investigation
accused had stated that he made a false call of the missing money, instead
he admitted that he gave the bag containing Rs.2.5 Lakh to his jija as he

was under debt, the amount has been recovered from hisjija.

Contd...2/-
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FIR No.558/2020
u/s 182/408/120B IPC

PS Moti Nagar
, State Vs, Mumtaj Alam

Heard. Perused.

Keeping in view the overall facts & circumstances of the case as

well as the fact that accused has no previous criminal record, bail
application is allowed. Accused Mumtaj Alam is admitted to bail on

furnishing personal bond in the sum of Rs.20,000/- with one surety in the

like amount subject to conditions that :

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the IO.

3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.
Accordingly, bail application is disposed of.

Bail bond/surety bond furnished and accepted.

Copy of this order be sent to Jail Superintendent

concerned.

Let a copy of this order be given dasti.

Lo
- al vl

(Aakanksha)
Duty MM/West/Delhi/19.08.2020
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FIR No.531/2020
u/s 356/379/411/34 IPC

PS Moti Nagar

State Vs.
19.08.2020 (through V) Wi Y. Bty

Present: None for the State.

Mr.. Jitender Kumar, Ld. Counsel for applicant/accused Rakesh S/o
Rajender Prasad R/o C-393. Second Floor, J. J. Colony, Wazirpur,

Ashok Vihar, Delhi and H. No0.49, Rama Road, Inst. Area, Moti
Nagar, Delhi.

This is an application u/s 437 CrPC for grant of bail of accused
Rakesh.

Ld. Counsel for the applicant/accused has submitted that accused has
been falsely implicated in the present case, he is in JC since 05.08.2020, he was
arrested on the spot and that why would he go on the bike with other two persons

if he had to do the snatching, that he has clear antecedents, and that he be released

on bail.

On the other hand, IO ASI Jaswant Singh in his reply has objected to
the release of accused on the ground that he alongwith two co-accused snatched

the purse of complainant and was apprehended on the spot, he is also involved in

other criminal cases.

Heard. Perused.

Keeping in view the overall facts & circumstances of the case as well

as the fact that accused has been involved in two other similar cases, this i1s not a
fit case to grant bail. Hence, bail application is dismissed.
Accordingly, bail application is disposed of.

Let a copy of this order be sent to Ld. Counsel for the accused via

email (Jkdhamaadvocate @ gmail.com)/whatsapp (93501 94399).

(AaKanksha)
Duty MM/West/Delhi/19.08.2020
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